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CENTRAL ADMINISTRATIVE TRIBUNAL 

AHMEDABAD BENCH 

CAT/J/13 

O.A.NO. /322/92 with  
TO. 

DATE OF DECISlONjj9g8 

Ven}zat ao 4uini 	 -- Petitioner 

Advocate for the Petitioner s) 
Versus 

Unin f ini 	 Respondent 

!'r. Li.0htVQe 	 Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. v. jamkrishnari 	 Vice Chairman 

The Hon'ble Mr. P.C.Kanrian 	 11et110: (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? ' 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? r 



Respondents 
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VenkAt Rao ±4uøjnj 

Add: Quarter NO.T,25OC, 
NI- .3tation superintendent 
Ofrice, Kaiikaria, 
Ahazi. .Applicarrt 

Advocate 	Mr .K. .Jhaveri 

versus 

1 ) Union of In.iia, : Through 
The Ge tra1 ianager, 
W.Rly., Churchgate, 
Bombay. 

2 ) senior Divisional Commercial Superintendent, 
W.Rly., Vaaodara, Division, 
Pratapna gar, 
Vadodara. 

3 ) The Divisional Railway Hanager, 
ebtern Railway, 
ratapnagar, 

Vadodara. 

4 ) 	hri .S.Gupta, 
Divisional Commercial InspectOr, 
W.Rly., Vadodara Division, 
Pratapria . ar, 
Vadodara. 

Advocate 	Mr • N. S. 6hevde 

AL ORD 

.322/92 with 
i.. 181/94 

Date: 01.5.1998 

I Per Hon'ble r.V.Rakrishnan 	: Vice Chairman 
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We have heard kir.Jhaveri for the applicant and 

Mr.Shevde, the Standing Counsel for the Railway Administration. 

The applicant, who was a railway servant, has 

prayed for a direction to quash the order of the Railway Admini-

_strjtion to hnld a fresh enquiry against him on the ground that 

this is againtt the orders of the Tribunal. There is also a prayer 

that he thould be given all back-wages and other consequential 

benefits. 

This in the second round of litigation. The 

applicant was initially proceeded against for alleged gross 

misconduct on the ground that he had caused pecuniary loss to 

the Railways. This enquiry ws concluded and an order was issued 

on 1.11.86 by the Disciplinary Authority removing him from service 

An appeal filed against this order was also dismissed. The 

applicant had challenged these two orders in earlier proceedings 

in O.0141/87, which was disposed of on 25.4.90, copy enclosed 

at Anxure A-i. The Tribunal had then quaed the order of the 

Disciplinary Authority. We may reproduce para-16 of the order, 

which reads as follows:- 

" 	Under these circumstances, we quash the 
impugned orders Annexure B and G in O.,.i41/87 
and direct the reinstatement of the applicant 
fourthwith but without any back-wages! The 
question of payment of back-wages and grant of 
all other consequential benefits would depend 
upon the decision of the respondents to conduct 
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a fresh enquiry against the applio3flt an the 
zesult thereof, If the r spofldet do not 7iSh 

to onduct a fresh enquiry within a periOd of 
ix months, they may pass orders for avrrent 

of backwageS and all consequential benefits. 

If on the other hand, they decide to conduct 

fresh enquiry within the period mentiorEd ' 

in accordance with the law the question C 

payment of backwage5 and all consequent 

berief its would depend upon the final outcOme 

of such furthe r enquiry and coriseque ntia 1 
decisi° that may be taken by the concerned 

authority .' 

3• 	
The applicdrlt contends that the fresh enquif was 

not instituted within the time-limit 5pecifie 4  by the Trfourlal 

and the sartE should be quashed. This O.A. was filed in 1992. It 

is nOw seen that owing to the passage of time, the enquiry 

had now been concluded and Enquiry Officer had given his report 

The app1iC1t retired from service in t9 March 1992. 

statement filed in July i994, we find 
4. 	From the reply  

that at that time, the enquiry has been completed and the 

enquiry report had been given to the app1i1nt and after takinq 

into account the aplicaflt'5 reply, further action was beiric 

taken. Mr.ShOvde states that after his ttirement, the 

proceedings against the applicant are taken to be deemed 

proceedings and after completion of the enquiry and after the 

requisite procedure1 the matter has been submitted to the 

President for final orders. H 6 submitted on instrctjos 
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thctt some queries had been raisecL an the coupete nt authority 

would furnish his reply soon. i-ie expected that proceedings 

to be coipleted without fxther d elay, 

5. 	In the light of this subsequent 1evelopment, 

.r.3haveri for the ap1icant submits thut the applicant has 

been put to hardship as the nquiry has been conti:ued for 

long time even after his etireuent as the proceedings 

which nd been started. in ?9d are still not complete. In 
not 

view of this delay, tie applicant has/been given gratuity 

and other retiral benefits exceot for provisional pension 

and. leave encashment for 210 d.ays 6r course the balance in 

his P.P. which is his own money was paid. The counsel for 

the applicant further states that apart from balance of 

nrtuity h which as bee rx withhe Li the compete at authority 

has to issue orders regularising the pefiod. of removal 

from the date of initial jemoval on 1.12.86 upto 13.C.90. 

He now prays for a directio to the respondents to complete 

the proceedings without further delay and to take further 

ste ps. 

ile find thct the proceedings against the applicant 

were started. much earlier. 	brought out earlier, the 

Tribunal by its order dated 25.4.90, had asked the respoci- 

-dents to tske a decision anout the need to conduct a 

fresh enquiry. hr.Jhaveri says 	ti-iat 	such 	fresh 

enquiry was not initiated within the period of 
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period of 6 months but only an nquiry Officer was appointed 

within that tiie. Hr.hevde says that the .ribuna]As direction 
t-11fr-)  

was that the decision to be taken whether a fresh enciiry shoula 

be 	- held or not and such a decision was taken within time 

HOweVer, the fact remains that even after the appointment of 

enquiry lifficer, the proceedings had not completed for a 

1 ong time and the applicant nas approacried the Tri1udl by 

filing this O.A. and meanwhile he has also retizd from 

service. ven nOw ç when inpre than 6 years have apsed since 

his retirement the final ôsiori on the proceedings° tjll 

to be ta:efl and the President' 	order- is awaited. 0bvicl:, 

the time taken by the respoments is undz1y long. ne find 

force in the submission of LIr-JI'laveri that this delay ha 

adversely affecthe interest of the applicant. 

7 • 	Keeping in view 	the facts and circumstances 

of this case, and the submission if the connaci, we direct 

the respondents that the proceedings shcld be completed 

and the final order sbld be issued and cQluunicated within 

2 months frcxa the date f receipt of a copy of this orcter 

ie further Jirect that depending On the decision taken y 

t 	President, whatever entitlements become due to the 

applicant as per the rniles shild be paid to him fas early as 

possible ariG in any case not later than 3 months from the 

date of issuance of the fine], orders. 

8, 	 In View of the delay in completing the proceedings, 

we award cost of gs.1000/- to the applicant which shlld be 
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paid by the Railway Administration within 2 months. 

9 • 	with the aboc,e directions, the O., s tands 

disposed of finally. No order as to costs. 

10. In tka view of the final disposal of the 0... 

N.k181/94 does not surrive and it also stzinds disposed of. 

( P.C.Kannan ) 
	

( V.Ramakrishna ) 
ember (J) 
	

Vice Chairrnan 



M.A.st./763/98 IN O.A/322/92 

DATE 	OFFICE REPORT. 	 0 R 0 E R 

04.12* we have gone through M.A.st/763/98. 

O±tice objections waived. Registry to 

give regular number. 

In M.A. 	the Railwayx 

dministra.ion seeks time to cnply with 

our directions up to 03.12.98 	l±s is 

already over. 1A*A disposed of as inrac- 

tuous. 	 - 

(P. C. Karirian) 
Member (j) 

rnb 

(V. Ramakrishnan) 
Vice Chairman 



27.10.98 

M.A.St.579/98 in 'b.A.322/9 2 with 'i.A.11/94 

0FFIC 	0RT. 	 0 R D E R 

hevde says €hàthehas served a 

copy on the other side. Registry to CtTck 

up regarding other objections. 

Adjourned to 27.10.1998. 

(Laxrnan jha) 	 (V.Rarnakrishnan) 
Member(J) 	 Vice Chairman 

rtc. 

Mr. shevde has not rerroved pending 

objections. To give one rrore chance, 

adjourned to 13.11.1998. 

C f (I 

2b \P- 
(v.Ramakrlsnnan) 
vice Chairman 

i 

u 	 vtC 
H 

13 • 11. 98 
	 Objections waived. Reistr' to 

give a regular number 

A/726/98 seeks extension ot ime 

Upto 04.10.98 which is already over. 

A disposed of as Intructuous. 

W. Ramakrishnan 
Vice Chairman 

hki 

26 • 11. 98 
	 Ottice objections in respect of 

W/st.763/98 stiouldkm be removed to.: th 

witfl. Adjourned to 

V. RamakrishricIr 
Vice Qiaiiman 

hki 



M.A.st/763/98 

DATE 	OFFICE REIORT, 	 0 R D E R 	 1 
4.12.98 	 We have gone through M.A.St/763,'98. 

Of ttce objections waived. Registry to 

give regular number.1  
f1l) 

,t.j 	t £1 M.? 	the Rai1wyz 

Administration seeks t1ne to cnply with 

our aireccions up to 03.12.98, this i 

already over. M.A disposed of as inrac-

tuoUg. 

(P,r. Kannan) 	 v. Ramakrishnan) 
Mpi5er (j) 	 Vice Cha irraan 

mb 



( 	 MaA.St.579/9$ in OmA.322/92 with M.A.181/94 

OFFICE EEPORT. 	 C R D E R 

17.9.98 1 Mr. Shevde ss that he has served a 

cow on the other side. Registry to check 

up regarding other objections. 

Adjourned to 27.10.1998. 

(Laxrnan Jhi) 
Mexnber(J) 

(V • Rarnakri shnan) 
Vice (haiman 

vtc. 

Mr. shevde has not remved pending 

objections. To give one nore chance, 

aijourned to 13.11.1998. 

VReakriShn an) 
Vice Chairman 

vtc. 

13.11.98, Objections waived. Reltry to 

give a regular number 

£éi/726/98 se&c.s exc.esion oj time 

upto 04.10.98 which is already over. 

dispod of as iniructuous. 

(V. Ramakrishriari) 
Vice Chairman 

26.11. )8 
hki 

Lttice ODjectlOns in respect of 

763/98 shouidbm be reir1ed to tb 

wit'. Adjourned to 

V. Ramakri5hr 
Vice Q 

hki 


